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[Secretary]

Rajya Sabha at itg sitting held
on the 28th July, 1868."

(ii) ‘I am directed to inform the
Lok Sabhg that the Rajya
Sabha, at its sitting held on
Thursday, the 1st August,
1968, passed the enclosed
motion concurring in the re-
commendation of the Lok

_ Sabha that the Rajya Sabha
do join in the Joint Commit-
tee of the Houses on the Bill
to provide, in the economic
and financial interests of the
community, for the control of
the production, manufacture,
supply, distribution, use and
possession of, ang business in,
gold, ornaments and articles
of gold and for matters con-
nected therewith or inciden-
tal thereto. The names of
the members nominated by
the Rajya Sabha to serve on
the said Joint Committee are
set out in the motion.

MOTION

“That this House concurs in the
recommendation of the Lok
Sabha that the Rajya Sabha
do join in the Joint Commit-
tee of the Houses on the Bill
to provide, in the economic
and financial interests of the
community, for the control of
the production, manufacture,

. supply, distribution, use and
possession of, and business in,
gold, ornaments and articles
of gold and for matters con-
nected therewith or inciden-
tal thereto, and resolves that
the following members of the
Rajya Sabha be nominated to
serve on the said Joint Com-
mittee: —

1. Shri B. C. Pattanayak

2, Shrimati Vashoda Reddy

3. Shri Gurmukh Singh Musafir

4. Shrl Dayaldas Kurre

5. Dr. (Mrs) Mangladevi Tal-
WAar

8. Shri Sukhdev Prasad
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7. Shrimati Vimal Punjab Desh--
mukh

8. Shri Dahyabhai V. Patel

9. Shri Rattan Lal

10. Shri Ba'krishna Gupta

11. Dr, Z. A. Ahmad

12. Shri Banka Behary Das

13. Pandit S. S. N. Tankha"*

ADVOCATES (AMENDMENT) BILL-
As Passep BY RAJYA SABHA

SECRETARY: Sir, I lay on the
Table of the House the Advocates
(Amendment) Bill, 1968, ag passed by
Rajya Sabha.

PETITION RE ADVOCATES ACT,
1961

SHRI KANWAR LAL GUPTA
(Delhi Sadar): Sir, I beg to present a
petition from Shri O. N. Mahindroo,
Advocate, New Delhi, relating to the
Advocates Act, 1861.

BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNI-
CATIONS (DR. RAM SUBHAG
SINGH): Sir, Government Business
in this House during the week com=-
mencing 5th August, 1868, will con-
sist of:

(1) Consideration of any item of
Government Business carried
over from todays Order
Paper.

(2) Consideration and passing of
the Indian Patents and De-
signs (Amendment) Bill, 1988
and consideration of a mo-
tion for reference of the Pa-
tents Bill, 1967 to a Joint
Committee.

(3) Consideration and passing of
the Advocates (Amendment)
Bill, 1968, ax passed by Rajys
Sabha.
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(4) Consideration of fhotions for
reference of the Foreign Mar-
riage Bill, 1863 and the In-
surance (Amendment) Bill,
1968, to joint Committees.

«(5) Consideration and passing of
the Judges (Inquiry) Bill,
1868.

(8) Further discussion on the
Report of the Road Trans-
port Taxation Enquiry Com-
mittee.

‘{7) Consideration and passing of
the Central Industrial Secu-
rity Force Bill, 1968, as pas-
ed by Rajya Sabha,

SHRI S. M. BANERJEE rose—

MR. SPEAKER: The Business
Advisory Committee is meeting again
at 4 PM. today. If any amendment
is necessary, we wil] discuss it there.
Why do you want to discuss it here?

SHRI S. M. BANERJEE (Kanpur):
I am not raising anthing about what
has been decided by the Business Ad-
visory Committee.

SHRI E. K. NAYANAR (Palghat):
‘Sir, what about the flood situation?

MR. SPEAKER: That will come.
1 have asked Shri Kalita to come and
meet us at 4 o'clock in the Business
Advisory Committee. We will discuss
it there.

SHRI E. K. NAYANAR:
nister has not mentioned
about it.

MR. SPEAKER: He may not men-
tion it but the Business Advisory
Committee can discuss and decide
about it.

SHRI S. S. KOTHARI (Mandsaur):
Nothing has beep mentioned about
my amendment to the Income-tax
Rules, 1968.

SHRI S. M. BANERJEE: Sir, as
far as the decision of the Business
Advisory Committee is concerned, we
faithfully follow what hag been de-
cided there. We have no  quarrel
with that. What I want to submit is
that no Private Member's motien, no

The Mi-
anything

SRAVANA 11, 1800 (SAKA)
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No-day-yet-named motion has been
taken up. We were told in the sub-
committee that at least two or three
motions will be taken up for discus-
sion, There are certain important
issues and I want to place through
you before the hon. Minister and this
House two or three points for them
to consider. One is that there is
growing discontent in the country
about automation. That js a very
important motion,

MR. SPEAKER: You are going in-
to the merits of the case. Dr. Ram
Subhag Singh will say what the sub-
committee has done. You are going
to discusg all subjects now—automa-
tion, strikes and all that—I know.
They are all important.

SHRI N, SREEKANTAN NAIR
(Quilon): Sir, what about g private
Member like me? I am not in any
group because you do not allow me
in any group. What do I do about
it?

MR. SPEAKER: You used to come
to me and tell me if you had any-
thing particular to say, but for the
last 15 days or so you seem to have
given up that very good method of
approach, Please continue that. Tt
will be good both for you and for me.

SHRI S. S. KOTHARI: Sir, halt
an hour had been allotted for my
motion. What hag been done to see
that it is taken up? It has not come
on the agenda.

MR. SPEAKER: If time is allotted
ang it has not come up, it -~hould not
be difficult to allot half an hour for
it.

SHRI S. S. KOTHARI: [ do not
create any disturbance in the House.
I find I am not getting any time any-
where.

DR. RAM SUBHAG SINGH: In
the meeting of the sub-committee, it
wag decided that gome motions may
be selected and we did select about
a dozen No-Date-Yet-Named motions.
It was also decided thet-at least twe
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[Dr. Ram Subhag Singh]

fo them should be discussed during
this session.

N e mu (70): wH F9
FrATAr

DR, RAM SUBHAG SINGH: Yes.
But the decision taken wag that at
least two of them should be discussed
during this session. The session is on
and I am committed to provide time
for two motions.

—_—

12.16 hre.

MATTER UNDER RULE 377 RE. DE-
PUTY PRIME MINISTER'S STATE-
MENT ON COMPANIES

MENT) BILL

@ wy fed (<) : wabm
i Todifes g 9T OF s
Ry FLETY e X faew 377 &
st § Freafafeaa awsr 37 s
i:

(AMEND-

Atfaw 7=t , @eqmeit qar st w1
A AT T 9T Tw AT AR H
shiw dudlm = AN wafafy &
7€ v &1 foror qwwi A Wk
T FEAT ¥ TET R AT g |
T I & ¥ DY weedt w1 & ggt
TR FTAT AT E —

“grafaal FTO g 9T OW
fraas F1 wirer w=2-
T |

srofEt o awdfas sl &
foq feg om a™ &9 9X A% TR
¥ fedas w1 wiww a7 gt
T A IO Wl A AR
aT X WOEATT Y w907 W
Y w17 wfafa w7 7g v R fis
Q¥ wgagel s ax s Foi w19-
wfafr o Fefa d fagromdm
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oft 7Y oft TR, a fis warr
7t & serew @ ¥ wsTOT 3w A
TEAEAT FX R Y, I & S qEEY
o fom w1 F fady s 9 gy
fo famr zor &Y o fg T T
77 faw dw FET Y e AT

iz A ww dFam § K
Faw s wfafa ¥ g9 w=el ¥
A AT | IT Y TR A AR 4 q@r
fis ag oz =T R

Tw weA # ug favir s are @y g
g fr afe == =Y d=%1 w1 gamEc
FEC W F S ¥ W A-mTETOr
Y guaT & {0 ovar & 9 w9 1w 9%
& s o ww-afufy [ o
93% § ITAEH HAT IrO weATY T
T Y YT FEA S HAT Y Jofr
oW famr 81

w1 ® wEE A gem fodwg ¥
1967 & mrAg 7 ¥ foft aar &
frags ¥ AR o ¥ wwA g
faags g ¥ g e e s e
w fabgw #r 957 F avit fawr  #h
0 ¥ FTH awdq fasr av 1 gy
farrelt qrEfal & wae qE aqT A
fw wm fawgs & gwdw firgr Wm
fadty arr A 7% & fr TaETd s
o= & gee) ¥ W o frdaw & g
wedt % arkz Y | 7 fas & ot gy
wre vt fag Y afer st ardwd
femgr st v T AT A o ey
T 9T OF TR & fagi=r w1 @
farar ogt aw AW I & O W wEe
T fagiva & faver & 7 197

waT Y WeE Tq % W WY
waifer  fawre wolt & welvwaw W
aigfer & 7AW 7 e far e



